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IN THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

IA NO. 56 - 57 OF 2024

IN

ORIGINAL APPLICATION NO. 877 OF 2022

IN THE MATTER OF:-

PARYAVARANMITRA ...APPLICANT

VERSUS

STATE OF UTTAR PRADESH ....RESPONDENTS

ACTION TAKEN REPORT ON BEHALF OF EXECUTIVE

OFFICER OF NAGAR PANCHAYAT FARIDNAGAR, IN

COMPLIANCEWITH THE ORDER DATED 07.05.2024

That in compliance with the order dated 30.01.2024 passed by the

Hon'ble National Green Tribunal (NGT) in the matter of Paryavaran

Mitra v. State of Uttar Pradesh & Ors (OA No. 877/2022), the following

actions have been undertaken by Respondent No. 5, the Executive Officer

of Nagar Panchayat Faridnagar, District Ghaziabad, regarding the issues

raised concerning the illegal encroachments on the ponds and other

related environmental concerns:

This Hon’ble Tribunal was pleased to direct vide order dated 16.12.2022.

That a joint committee should visit the site and produce a report,

therefore, this report was filed on record from starting of Pages 28 to 41.
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Executive officers Nagar Palika Parishad at that time had mentioned in

the following chart verifying the Khasra numbers placed by the applicant.

The applicant had placed multiple khasra numbers, but only 14 were

identified as ponds in Nagar Palika Parishad, Faridnagar. Therefore the

list is attached here for your kind perusal also the major encroachment

was found on pond no. 13 Khasra number 1128. and the encroachers have

been identified as 57 and action has been intimidated through notice first

then by registering cases against them under Dhara- 67 in the Tehsildar

court.

Details of Ponds

S.No

.

Khasra No. Ward/Mohalla Area(in Hectare)

1 10 Ward no 08 Mohalla Teliyan

Bhojpur Seema

0.7970

2 33 Ward no 08 Mohalla Teliyan

Bhojpur Seema

0.5880

3 310 Ward no 10 Mohalla

Kureshiyan Opposite Pump

No 2 (Near Van Vibhaag)

0.0890

4 343 Ward no 10 Mohalla

Kureshiyan Naya talab (Near

Nafeesh's farm)

2.2950
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5 355 Ward no 10 Mohalla

Vyapariyan Nakawali (Near

Mosque

0.7080

6 387घ Ward no 8 Mohalla Teliyan

(Opposite Office)

0.7650

7 609 Ward no 03 Mohalla

Gautampuri Jatt ki Maddhya

Amarala Seema

0.1520

8 691 Ward no 5 Mohalla Rajputana

Holi (Near Chowk)

0.2780

9 980 Ward no 03 Mohalla Gautam

puri (Opposite DUDA Flats)

0.8090

10 1046 Ward no 3 Mohalla Gautam

Puri (Near Soran Sabhasad)

0.7840

11 1047 Ward no 3 Mohalla Gautam

Puri (Near Soran Sabhasad)

0.0380

12 1103 Ward no 11 Mohalla Pust

Chowki (Behind Hospital

0.3670

13 1128 Ward no 7 Mohalla

Bhojpuriyan Bada talab

3.0480

14 585 Ward no 3 Mohalla

Gautampuri (Behind

Maharaja Agrasain School)

0.4170

1. That it is respectfully submitted that in accordance with the

Tribunal's directives, a joint survey was conducted on the pond
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designated as Gata No. 1128 by the Revenue Department and

the Consolidation Department, the survey revealed unauthorized

and illegal constructions on various segments of the said pond.

2. That it is respectfully submitted that pursuant to the findings of

the survey, notices were duly issued under appropriate legal

provisions to 57 individuals who were identified as having

encroached upon the pond area. These notices, dispatched via

registered post, mandated the encroachers to vacate the

premises within a period of seven days.

3. That it is respectfully submitted that in cases where compliance

was not achieved, the Nagar Panchayat initiated further legal

measures by issuing public notices, including the publication of

notices in the widely circulated daily newspaper Amar Ujala.

Additionally, notices were conspicuously displayed in public

places, granting a final seven-day period for the removal of

illegal encroachments.

4. That it is respectfully submitted that correspondence was

established with the Sub-District Magistrate, Tehsil Modinagar,

through letter No. 171/No.PF/2024-25 dated 09.07.2024,

requesting the initiation of eviction proceedings against the

identified encroachers. The Sub-Collector has successfully
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completed the registration of eviction cases against the 57

encroachers by the due process of law. A true copy of the letter

dated 09.07.2024 is annexed here as ANNEXURE - 1.

5. That in compliance with directives from the Minor Irrigation

Department, Ghaziabad, a formal agreement has been executed

with VRS Food Ltd. for the restoration and cleaning of ponds

located at Khasra No. 1128 area 3.048 hectare, Khasra No. 1046

area 0.380 hectare and Khasra No. 1047 area 0.784 hectare.

6. The necessary contractual obligations have been fulfilled, and

the restoration work is ongoing. A true copy of the agreement is

annexed here as ANNEXURE - 2.

7. That it is respectfully submitted that a comprehensive Detailed

Project Report (DPR) has been prepared and submitted under

the Swachh Bharat Mission-Urban 2.0 (SBM-U 2.0) program.

The DPR addresses the need for the construction of a Sewage

Treatment Plant (STP) and the implementation of a sewer

network within the core sanitation zones of Faridnagar. The

estimated costs for the Interception & Diversion (I&D) and STP

work amount to Rs. 1099.22 lakh, and Rs. 824.14 lakh for the

sewer network in Faridnagar Town. A true copy of the DPR

proposal is annexed here as ANNEXURE - 3.
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8. That it is respectfully submitted that an extensive public

awareness campaign has been initiated in collaboration with the

firm Earth Solution, focusing on door-to-door outreach across

all 11 wards of the Nagar Panchayat. These initiatives aim to

educate the populace on the importance of environmental

conservation, particularly in relation to the maintenance of

ponds. A true copy of the campaign details is annexed here as

ANNEXURE - 4.

9. That it is respectfully submitted that an agreement has been

established with the Municipal Council Modinagar for the

scientific disposal of faecal sludge. Compliance has been

achieved in most community and domestic toilets, and ongoing

efforts are being made to ensure full compliance. Provisions for

fines and penalties have been communicated to the public, with

due notice published in Amar Ujala on 05.05.2024, and in case

of non-compliance, a fine of Rs. 5000/- will be imposed. A true

copy of the notice published is annexed here as ANNEXURE -

5.

10. That it is respectfully submitted that a detailed survey of the

drainage system within the jurisdiction of Nagar Panchayat

Faridnagar was conducted following concerns regarding
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improper drainage leading to waterlogging in the pond areas.

Based on the survey findings, the Project Manager, C&DS, Jal

Nigam Meerut, was commissioned to prepare a Detailed Project

Report (DPR) addressing water management concerns, after

which, on 18.07.2024, the District Magistrate ordered the

Project Manager, C&DS, Jal Nigam Meerut to conduct a survey

and prepare a DPR for the water management of the Nagar

Panchayat, in compliance with which the Project Manager,

C&DS, Jal Nigam Meerut's letter no. -2362/Work-60/06 dated:

18.07.2024, a demand of Rs. 05.00 lakh was made for the

survey of Nagar Panchayat and preparation of DPR. The

requisite funds amounting to Rs. 5.00 lakh were transferred for

this purpose and Project Manager, C&DS, Jal Nigam. Meerut

has presented initial estimate of Rs 3307.86 lakh for drainage

management of ponds and drains located in Nagar Panchayat

Faridnagar, vide letter number:201/No.PF/2024-25 dated:

27.07.2024, and In relation to which further action is being

taken. A true copy of the letter dated 27.07.2024 is annexed

here as ANNEXURE - 6.

11. That it is respectfully submitted that, furthermore, the

renovation of two ponds, sanctioned under the 15th Finance
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Commission and approved by a committee chaired by the

District Magistrate, is currently underway. A true copy of the

15th Finance Commission is annexed here as ANNEXURE - 7.

12. That it is respectfully submitted that a DPR amounting to Rs.

436.59 lakh has been meticulously prepared, outlining the

requirements for the construction of drainage infrastructure,

wire fencing, and pond beautification measures to prevent

further contamination. However, Due to non-receipt of funds in

the said case, a contract has been signed by VRS Food Ltd.

under CSR for 3 ponds Khasra No. 1128 area 3.048 hectare,

Khasra No. 1046 area 0.380 hectare and Khasra No. 1047 area

0.784 hectare. Effective action was taken by Nagar Panchayat

Faridnagar to comply with the orders passed in OA No.

877/2022 Paryavaran Mitra Vs State of Uttar Pradesh and others

in the Honorable National Green Tribunal, New Delhi. Due to

the limited financial resources available to Nagar Panchayat

Faridnagar, it is imperative that a grant be secured from the

government to enable the execution of these critical

infrastructure projects. A true copy of the DPR is annexed here

as ANNEXURE - 8.
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13. That it is respectfully submitted that a formal request has been

submitted to the government seeking the release of funds

necessary for the implementation of the DPR and to ensure full

compliance with the Hon'ble Tribunal's orders.

THROUGH

PRIYANKA SWAMI
Advocate

Standing Counsel for U.P.
F- 13, Ground Floor, Jangpura Extension,

New Delhi- 110014
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